
THE HIGH COURT OF ORISSA, CUTTACK
Notice No. XXXIII-S4/2021 - 13941, Dated: 22.11.2021

CORRIGENDUM NOTICE

Tender Notice No. XXXIII-S4/2021-UHlldtd.18.11.2021

NOTICE

The following term is added to the existing terms and conditions of the Court's tender

notice bearing No. XXXIII-S4/2021- IJZ42Idtd.18.11.2021 :-

The Annual Report of the Court shall be designed and created in the digital format in

addition to the physical format. The applicants should have sufficient expertise and resources

10 design and create the Annual Report in digital format besides designing and printing the

same in physicalformat within the stipulated time. The raw editable design with necessary

facilities to edit the same should be handed over to the Court by the successful bidder after

creation of the digital copy of the Annual Report. The successful bidder should also be in

readiness to carry out any last minute changes in the hard copy as well as digital copy of the

Annual Report as would be desired by the Court.

The Court's aforesaid tender notice be read accordingly to include the above additional

terms and conditions.

By order

~ \\\'2P'}.'
Registrar (JU~l)



HIGH COURT OF ORISSA: CUTTACK

Tendcr Noticc No. XXXIII-S4t2C.21- L3742 /Dar<:d: L8,.LL.ZOZL

Invitation for Submission of
Expression of Interest for Designing
and Printing Annual Report of High
Court of Orissa for the year 2O2L



1. High court of orissa invitcs cxprcssion of intcrcst lrom cxperienccd and
profcssional agcncics for dcsigning and printing of thc Annual Rcport of the
High Court of Orissa for tinc ycar 2O2) .

2. Applicants arc rcquircd to submit thc following d.ocumcnts in hard copy
either in hand or by rcgistcrcd post addrcsscd to thc Rcgistrar (Judicial),
High Court of Orissa, Cuttack:

a. Exprcssion of Intcrcst with signaturc and scal of authorized person

b. Documcnts showing similar work, if any, donc in thc past

c. Undertaking to abide by thc tcrms and conditions of thc tcnder notice
as pcr Anncxurc i and thc work ordcr

d. Dcclaration with signaturc and scal of authorizcd pcrson regarding
blacklisting/non blacklisting by any organization with regard to any
work in thc past as per Anncxurc 2

e. Dctails as pcr Anncxurc 3

3. Thc last datc for applying is 26.'l 1.202 1 (during working hours). No
applications or llor rcccivcd aftcr 26.) r.2021 shar bc cntcrtaineri.

4. No pricc quotations should bc submittcd at this srage.

5' High court of orissa may cal for any documcnt from any of the applicants
at any stagc and hold mccting(s) with all or any of thc applicants for the
sakc of propcr dccision making.

6' The applicants should rcmain in rcadincss to showcasc and submit dcsign
for thc Annual Rcport upon short noticc and upon finalization of the design,
print the requircd numbcr of copics of thc Annual Rcport within stipurated
time.

7. No rcqucst for cxtcnsion of timc shall bc allowcd for complcting the work.

8. Court shall shortlist applicants found suitablc for carrying out thc work.

9 Price bid shall bc invitcd only from shortlistcd candidatc(s). No price bid
should bc submittcd by any applicant without bcing spccilically asked for
thc samc by thc Court.



1o. Duc to p:rucity of timc, court may car for pricc quotation of solc eligiblc
applicant if no othcr applicant is found suiterblc for thc work.

1 1. Those applicants who arc found cligiblc shall bc intimatcd to submit rn
pcrson thcir pricc bid in scaLlcd covcr on lhc datc and timc to be fixcd in this
rcgard.

12. Thc lowcst biddcr shal bc awardcd wirh thc work o[ dcsigning and printing
thc Annual Rcport on such tcrms and condition as may bc fixed in this
regard by thc Court.

13. High court of orissa rcscrvcs t1-re rights to award thc work ordcr of designing
and printing thc Annuar licport to such othcr applicants as it dcems propcr
in casc thc 'l st lowcst (r- I ) biddcr fa s to comprctc thc work in accordancc
with thc work ordcr.

14. High court of orissa rcscrv<:s thc right to makc any cnquiry to cxamine thc
corrcctncss of thc stzrtcment madc by the applicants.

15. A11 communication shourd bc addrcssed to thc licgistrar (Judiciar), High
Court of Orissa, Curtack, 7S3OO2.

16. Qucries may bc scnt to thc Rcgistrar (Judicial), lligh Court of Orissa,
Cuttack at c-mail II)- {r.i.ohc-od @gov. in).

17' All intimations, corrigcndum and notifications with rcgard to this tender
shall bc publishcd in thc court's wcbsitc. Ircnce, biddcrs should rcgurarry
visit the wcbsitc to check latcst intimations, corrigcndum and notifications
regarding this tcndcr.

18. AII disputcs arising out of this mattcr shall bc
Courts at Cuttack.

subjcct to jurisdiction of

19. Any supprcssion or misrcprcscntation of facts by any applicants shall make
thc biddcr liable for disqualification and action according to law.

20' High court of orissa rescrvcs thc right to amcnd or withdraw any of the
terms and conditions mcntioncd as abovc or to rcjcct erny or a1l tenders
without giving any noticc or assigning any rcason thcrcof.

t

Q:1,1:r2r
Registrar (Judidial)



ANNEKT'RE.1

Acceptance of Terms & Condltlons Contained ln the Tender Documents

(To be submitted on tle Letter head of the responding organization)

Date:-

To

The Registrar (Judicial),
High Court of Orissa,
Cuttack

Sir,

I have carefully gone through the Terms & Conditions contained in the

Notice No- dtd. regarding inviting Expression

of Interest for Designing and Printing Anmral Report of High court of orissa for the

year 2021.

I declare that all the provisions of this Tender Document are acceptable to

us. I further certify that I am an authorized signatory of my company and am,

therefore, competent to make this declaration.

Signature and Seat of the Bidder

Date:-

Place:



ANNEKURE-2

Self Declaration
(To be submitted on the Letterhead of the responding organization)

Date

Ref/Tender:

The Registrar (Judicial),

High Court of Orissa,

Cuttack

In response to the Tender Notice No.

To

Sir,

/Mr. 

-, 

as a

,MS

I/We

hereby declare that our organization is having blemished past record and was not

declared ineligible for corrupt & fraudulent practices either indefinitely or for a

particular period of time.

Signature and Sea-l of the Bidder

Date:-

Place: -



ANNHXI'RE.3

Appllcant Details

Registered Name of the Firm / Company:

Address of the Registered Office of the Firm /
Company:

Phone: Fax: E-Mai1:

Address of the Service Centres:

Telephone Phone: Fax: E-Mail:

1
contact Details of the Person authorized to make communication with orissa

High Court

Name

(b) Designation

(") Phone/Mobile No.

(d) Fax No.

(e) E-Mail ID

Please fil1 up each Iield mentioned below with required information alongwith the page
nos. ofthe respective supporting documents.

J Company / Firm Details

(a) Iyp" of Company (PSU / pub. Ltd./Rrt.
Ltd. /OEM/ Authorized Business partner)

(b)

Year of establishment
Certificate

Registrationas 1n

(d) GST registration

(e) Copy of GST Registration (Enclose Copy) Page no

4 Declarations of the bidder as per Annexure_ 1 &
2, (Enclose Copies) Page nos.

Telephone

2
(a)

Company / Firlr, Registration No. & Date of
Registration

(c)




